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Report w.r.t Notice issued by Hon’ble NGT in Suo Moto matter - OA No. 29/2023 on
09.01.2023 In re: “4 dead after crackers dumped in a house explode in Tamil Nadu”,
published in the Times of India dated 02.01.2023.

As per news published in The Times of India dated 02.01.2023, four people including three
women died and eight others were injured after a firecracker blast ripped through a house at
Mohanur village in Namakkal district Saturday.

The Hon’ble Tribunal directed Respondents to prepare the response. The matter is listed for
hearing before Hon’ble Tribunal on 24.01.2023.

Taking Suo-Moto cognizance of the news, Hon’ble NGT issued notice to various agencies
including Central Pollution Control Board and directed as follows:

“Take notice that OA No. 29/2023 Titled “4 dead after crackers dumped in a house explode
in T.N.”will be listed before the Hon ble Tribunal at Faridkot House, Copernicus Marg, new
Delhi-110001 on 24"January, 2023 through Physical Hearing (with Hybrid Option), when you
may appear before the Hon ble Tribunal either in person or by a pleaded duly instructed, with
your response.

A copy of the Hon’ble NGT notice dated 09.01.2023 is annexed as Annexure-1.

In compliance to the aforesaid order of Hon’ble NGT, CPCB vide letter dated 17.01.2023
requested Tamil Nadu Pollution Control Board (TNPCB) to investigate the matter and provide
Action Taken Report. Accordingly, the site/unit was investigated by the representatives of
TNPCB to know the facts of the matter. Report of the investigation is annexed as Annexure-
1.

The following are placed on record based on the information shared by TNPCB:

i.  During inspection it was observed that the explosion has occurred in an illegal retail
sales stock building located at the premises of Mr. Thillaikumar at Mettu Theru,
Mohanur.

ii.  The above said unit is not a manufacturing unit and it is a retail stock unit.

iii. It was reported that accident occurred on 31.12.2022 around 3 AM. For new year
celebration the house owner has stocked the fire crackers. Suddenly at around 3 AM
the explosion has occurred, the reason for explosion yet to investigate.

iv.  The house owner (Mr. Thillaikumar), his wife (Mrs. Priya) and Mother (Mrs Selvi) and
one lady residing in the nearby has died in the accident.

v.  The building in which explosion occurred was found to be completely collapsed.

vi.  The Police department has filed FIR and reported that the investigation is underway. A
copy of FIR is attached as Annexure- 111.

*k%k



85225/2023/LAW-HO

By Dmail

NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
FARIDKOT HOUSE, COPERNICUS MARG
NEW DELHI- 110001

Date: - 09.01.2023

To,
. Member Secretary, Tamil Nadu Pollution Control Board.
(044- 22353145, wpeb-chn@aov.in, grievancei@mpeb.gov.in )
2. Member Secretary, Central Pollution Control Board.
(011-22303655. msch.cpeb@nic.in )
3. Director, Industrial safety and Health Tamil Nadu.
(044-22502103, cilatn.gov.in)
4. District Collector/Magistrate. Namakkal, Tamil Nadu.
(04286-281100. collrnmki@nic.in )
Subject: - Notice of hearing in Suo Motu matter In re: News item published in the

newspaper The Times of India, dated 02.01.2023 entitled “4 Dead after erackers

dumped in a house explode in T.N.”,
NOTICE

Take notice that OA Ne. 29/2023 (Copy enclosed) Titled “4 Dead after erackers
dumped in a house explode in T.N.” will be listed before the Hon'ble Tribunal at Faridkot
House, Copernicus Marg, New Delhi- 110001 on 24" January, 2023 through Physical
Hearing (With Hybrid Option), when you may appear before the Hon’ble Tribunal either in

person or by a pleader duly instructed, with your response.

Take further notice that in default of vour appearance on the date above mentioned. the

said Application will be heard and determined in vour absence.
- oy e e s . 13 %
Given under my hand and the seal of this Tribunal, on this 09" January, 2023.

Noter (For Qrders. Canse Lists & other information. please visit our website swoane, gresniribunat. gov. i

Registrar General
Mational Green Tribunal



Arnrnex Wil - IL

TAMIL NADU POLLUTION CONTROL BOARD
From To
Er. K.Manivannan, M.E., The Member Secretary,
District Environmental Engineer(a/c), |[Tamil Nadu Pollution Control Board,
~ [Tamil Nadu Pollution Control Board 76, Mount Salai,
Collectorate Campus, " |Guindy,
Near RTO Office, ‘ Chennai-32.
Namakkal - 637 003.

Lr. No. :F.NGT/DEE/TNPCB/ NML/2023, dated; 20.01.2023.

Sir,

Sub: TNPC Board, Namakkal - Notice of hearing dated 09.01.2023
received from Hon'ble NGT (PB) in Suo Moto matter In re: News
item published in the newspaper the Times of India dated
02.01.2023 entitled 4 dead after crackers dumped in a house
explode in T.N - Report — Submitted - Reg.

Ref: CPCB letter No. CM-13011/6/ 2023-LAW-HO- CPCB- HO, dated:
17.01.2023.

ThkFk

< With reference to the above cited, | submit that the field inspection of the

said accident spot was done and the report on current status and the action taken IS
. enclosed herewith.

This is submitted for favour of kind information and necessary action please.

Encl: As above. %
zK‘. T\ ‘ //{/\3 ‘\/ i
{« ¥ 520

A &~ 3
District Environmental Engineer(a/c),
Tamil Nadu Pollution Control Board,
ey, Namakkal,
- Copy submitted to the Joint Chief Environmental Engineer (M), TNPCB, Salem for
kind information please.




REPORT ON FIRE CRACKERS EXPLOSION OCCURED AT METTU THERU,
MOHANUR, MOHANUR TALUK, NAMAKKAL DISTRICT.

The site was inspected by the Assistant Engineer, Tamilnadu Pollution Control
Board, Namakkal on 20.01.2023. During inspection it was observed that the
explosion has occurred in an illegal retail sales stock building located at the premises
of Mr.Thillaikumar at Mettu Theru, Mohanur. It is not a ménufac‘[uring unit and it is
just a retail stock point. It was reported that the accident occurred around 3 AM on
31.12.2022. For selling of crackers for new year celebration the house owner has
stocked the fire crackers. But suddenly the explosion has occurred and the reason
for explosion not yet confirmed. The house owner (Mr. Thillaikumar), his wife(Mrs.
Priva), and Mother (Mrs. Selvi) has died in the accident. Also one lady (Mrs.
Periyakkal) residing near the spot also died. Few of the other neighbours had injuries
and recovered after treatment in hospital. The photographs showing the current
status of the accident spot along with the damaged caused to the adjacent buildings
is enclosed here with. The building in which the crackers were stocked was found to
be completely collapsed and after the removal debris at present the spot is found be
vacant with few fired residues. The police department has filed FIR under section
286, 329/2022 and 304A, 337 IPC against Mr.Thillaikumar who has expired in
accident. The copy of FIR is enclosed here with. It was also reported by the police
authorities that the investigation is going on. It is also submitted that since it is a fire
accident occurred in a illegal retail stock point of crackers and no manufacturing

activity was carried out in that spot the matter will not come under TNPCB preview.
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District Environmental Engineer(alc),
Tamil Nadu Pollution Control Board,
HOE Namakkal.
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PHOTOGRAPHS SHOWING - FIRE CRACKERS EXPLOSION OCCURED AT
METTU THERU, MOHANUR. MOHANUR TALUK, NAMAKKAL DISTRICT
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